CENTRAL ELECTRICITY REGULATORY COMMISSION
6th, 7th, & 8th Floor, Tower-B, World Trade Centre,

- Nauroji Nagar, New Delhi-110029
Petllion No. 200/TL/2024 © . Dated: 7.8.2024
“NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5)
OF SECTION 15 OF THE ELECTRICITY ACT, 2003
Ant application under Sactions 14, 15 and 79(1)(e) of the Electricity
Act, 2003 {the Act) has been made by Kallam Transco Limited, Windsor,
1st Floor, Unit No. 101, Kalina Santracruz, East Mumbai- 400098,
Maharastra, to implement the transmls&lon.system for ‘WﬁstemReglon

Network Expansion area Mgharasbua_ ild,
Own, Operate mmu&?ﬁmpﬁw nefened tg, asﬁu'xf%

(

S. NamaofTransmlsslonElnmant Ko S . ScheduledCDD
No. (e 1 o o B | inmonths from
> - .. | EffectiveDate

1. |LILO of both circuits of Parli(M)— Kaqa&(M
Lonikand-it (M) 400 kvolc Ene {bwin moosa) al
Kallam ¢S Pear . 18months

2. |4 Nos. moumnayammesmmod

a transmssskm rwenfpagm,appucam b! estabbshmeﬂlot the
transmission schemaas natedin para 1 above. -

4. A copy of the application, along with its annaxures and enclosures,

mads by the applicant for the grant of an inter-State transmission licence
to Kallam Transco Limited before the Commission can be accessed at
the website https: Twww., Indlgnd canIdocu ments»managerl or
inspected by any person in the Commnssxo_n‘s office by following the laid
down procedure

5. Notice is hereby givenin pursuance of clause (2) of sub-section (3) of
Section 15 of the Act that suggestions or objections, if any, to the
Commissicn'’s proposal to grant a transmission licence to the applicant,
as aforesaid, be sentto the undersigned by 16.8.2024 at the ahove noted
address. The suggestions or objections received after the specified date
shall nol be censidered.

6. The application shall be taken up for the further hearing by the
Comm:ss:on on 20.8.2024. Any person who files suggestions or
y in histher discretion attend the hearing, for which no
paid by the Commission.

. Sdi-

{Harpreet Singh Pruthi)
Secretary
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